
     

  

  
 

               

     

           

            

     

  

         

         

    

  

      

     
     

 

             

          

          
          

            

         

             
             

           
             

     

  

   



      

       

              

   

           

              

     

             

          

              

           

           

        

          

            

       

            

             

              

           
            

             
           

            
            
             
     

           
           

              

           

              

             

            



NATIONAL COMPANY LAW TRIBUNAL, MUMEAI BENCH

Compounding Application No ' f24/4411NCLI IMBI2017

Companies Act, 2013 and the petitioners have now taken necessary steps to ensure

that the Company does not further default with respect to above m( ntioned

provisions of the Act. The Company has made thc default good by holding the Extra-

Ordinary General lvleeting on 2lstSeptember, 2016 for appointment of the Auditor

of the Company. Ld. Representative of the Applicant also stated that the aforestated

violation was unintentional and without any wllfrl or mala frde intention'

6. This Bench has gone through the Application of the Applicant and the Report

submitted by the Registrar of Companies, Maharashtra, Mumbai and also the

submissions made by the Ld. representative for the Applicant at the time of hearing

and noted that Application made by the Applicant for compounding of offence

committed under Section 139 (6) of the Companies Act, 2013 merits consid'rration'

7. On examination of the circumstances as discussed above a fine of I 25, 000/-

(t Twenty Five Thousand only) on the Company and of { 10,000/- ({ Ten Thousand

only) by each director who is in default, shall be sumcient as a deterrent for not

repeating the impugned default in future. The imposed remittance shall be paid by

way of Demand Draft drawn in favour of "Pay and Accounts Officer, Ministry of

Corporate Affairs, Mumbai".

8. This Compounding Application No. 124I'I4UNCLT/M812017 is, therefore,

disposed of on the terms directed above with a rider that the payment of rhe fine

imposed be made within 15 days on receipt of this order. Nc('dles! to menticrn, the

offence shall stand compounded subject to the remittance oF the fine imposed. A

compliance report, therefore, shall be placed on record. Only thereafter the Ld. RoC

shall give effect of this order.

9. Ordered accordingly

Dated: 1otr' luly, 2017 M. K. SHRAWAT
Member (ludi( ial)
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